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1. Union of India, through Secretary, 

Central Excise and Custom Department. 
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al Excise, Goiakhpur. 

3, 	Depu y Collector (P&V) Central Excise, 

Alla abad. 

C/Rs Shri R.C. Joshi 

OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH  

LLAHABAD 

Allahabad this the 11th day of September 2000 

Original Application no. 120 of 1993.  

Hon'ble Mr. S.K.I. 	Member-J 
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